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Il THE CENTRAL ADMINISTRATIVE TR BUNAL: HYDERABAD BENCH :

AT HYDERABAD

0.,A.,No,5 OF 1996, Date of Order :4-8-1998,
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B.Bheem Singh, «e Avplicant

and

1, The Director General, .
Telecommunications, Government
of India, New Delhi,

2., The Chief General HManager,
Telecommunications, A.P,Circle,
Hyderabad,

3, The Directcr of Finance and
Accounts, O/o. Chief General Manager,
Telecommunicatijons, A, P.Circle,
Hydersbad,

4, The Senjior Superintendent(Tele—Traffié),

Kamool Division, DRepartment of Tele-
communications, Karmool,

«« Respondents

COUNSEL FOR THE APPLICAMT :: HMp,V.Vehkateshwara Rac
COWSEL FOR THE RESPONDENTSz: Mr,V.Bhimanna

CORAM:

THE HON'BLE SRI R,RANGARAJAN, MEMBER (ADMY)
AND
THE HON'BLE SRI B.S.JAI PARAMESHVAR, MEMBER (JUD L)

- ——— e Y R

ORAL ORDER (AS PER HON'BLE SRI B,S.JAI PARAMESHWAR, MEMBER (T) )

Heard ir,V,Venkateshwara Rgo for the Applicant

and Mr,V.Bhimanna for the Respondents,
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The applicant served the Indian Wavy as a tele=-

2
graphist from 1968 to 1978, He was discharged from
he

After his discharge,

military service on 30-4-1978,
ing as Telegraphist with cffect from

hs in the Indian

was sent for train
10~12~1979 for a period of nine mont
After successful comple-

Posts & Telegraphs Department,
tion of training, he was offered the civil post of Tele-
Memo dated:

graphist and vas appointed, as such, vide
He was appointed

18-9-1980 with effect from 10-9-1980,
against the post earmarked for Bx-servicemen 25 the scale

es
of pay Rs.260—489 as Telegraphist,

Considering his military service, his pay was fixed

3.
at fs.284/- by the General Manager, vide his letter dated:

Aggreived by such fixation, he submitted a

18~-11-1986,
representation dated :24w1=1987, On the basis of the said

representation, a e—s.—m was sought for grant of three

sdvance increments and for fixing his pay at Rs.308/- with

effect from 10-92-1980, The Accounts Officer (F),Office of
General Manager, Telecom, A.P.Circlé.Hyderabad clarified

that the fixation of pay as made is in order and need not

be revised,

4, The applicant submits that, he was entitled to the

fixation of his pay at ps,316/~ in the scale of pay of
Ye ¢ Kavagn
his

Rs. 260-480 with effect from 10~9-1980 as in
services in the military and as per the instructions of

the Government of India's letter dated:22-1-1987, fixa-

tion of pay of Ex-servicemen on their re-employment
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5. Hence, the applicant has filed this OA for a
declaration that, he is entitled for fixation of his pay
at Bs. 316/~ in the pay scale of Rs,260-480 with effect from
10-9-1980 and at an appropriate stage in the revised scale
of pay of £.975-1660 with all consequential benefits, and
also to quash the letter dated:6-6-1987 bearing Ny E-~24/

CORR/7 of the Respondent No,.4,

6. The respondents have filed their counter stating

that, fixation of pay of the applicant at Rse 284/~ t7as in
orderj@d that the applicant failed to opt for the com-
bined service anéfﬁévdid not also refund his retirement
benefits, In support of their contention, they have

relied upon the Regulation of Pay during Re-employment,
Chapter,3 of Swamy's Compiliation of Re-employment of
Pensionerxs, in . respect of those ruleé which were applicable

to the re-employment made prior to 1-7-1986,

7 The learned Counsel for the applicant during the
course of his argument attemp;tidto rely on the Notification
dated :11-5-1987 but those notifications came into effect
only from 1-1-1987. Since the aspplicant was appointed on
ok jieams .
10-9-1980, The J:s&es thgt is applicable is OM,No.2{9}/

-
65 (6614) /D (Civ, 1),dated :30-5-1966,

8. It is submitted that the applicant had not given

option for combined service and had not refunded the

retirement benefits, The applicant, if so advised, may
submit an option as per the standing circular within a
period of 30 days from the date of receipt of a copy of

this Order, 1If suwch an option is received from the
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applicant within that stipulated date, then his pay

1

should be fixed according to his option in’ '; accordamnce
L Naades Mmﬂnab"
with the,regulation of pay in respec¢t of re-~employment

prior to 1-7-1986,

S. The O A, is ordered accordingly, No omder as

to costs,

( B.SIKT PAERAMESHWAR ) ( R RANGARATAN )
/
MEMBER (JUDL) , MEMBER (ADMN )
%l 43
LIE= B

Dated zthz.s the 4th day of August, 1998
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TYSED BY L CHERKED 3v

CTMPAREZD 3Y APPRCVEID BY

I} THE CENTR L ADMINISTRATIVE TRIDUNAL
AYDERABAD JENCH HYDERA 34D

S

THZ HCM'GLE SHRD R.RANGARAJAN : M(A)
+

AND

]
HOM'OLE SHRI 8.5.J31 PARAMESHSAR
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0ROZR/JUDGMENT
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10 AUG 1998
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